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FOUKTH REPORT OF COMMITTEE 
ON PRIVATE MEMBERS’ BILLS 

AND RESOLUTIONS

Mr. D eputy-Speaker: The House
w ill now take up P riva te  M em bers' 
Bills and Resolutions.

Shri A ltekar (N orth S ata ra ): W ith 
your permission, Sir, I beg to move:

“T hat this House agrees w ith  
the Fourth  Report of the  Com­
m ittee on P riva te  M embers’ 
Bills and Resolutions presented 
to the House on the 16th March,
1954.”

The Committee, after discussion w ith  
the Movers of the Resolutions and 
going through the o ther aspects, has 
allotted two hours to the first Reso­
lution of Shri G idw ani regarding 
encouraging of fam ily planning, two 
and a half hours to the Resolution 
by Shri M. S. G urupadasw am y re­
garding abolition of the Second 
C ham ber at the  Centre, and two 
hours for the Resolution of Shri 
Dabhi regarding the introduction of 
prohibition among the Arm y, the 
Navy and the A ir Force. I t  is a 
simple m atter. I commend this Re­
port for the acceptance of the House.

Mr. D epnty-Speaker: The point is 
this. There are only th ree  Resolu­
tions pn toe O rder P aper today:

S hri G idw ani’s Resolution regarding, 
fam ily planning, S hri M. S. G uru- 
padasw am y’s Resolution regarding 
the  abolition of the Second Cham ­
ber and Shri D abhi’s Resolution re ­
garding the introduction of prohib i­
tion in the A rm y, the Navy and the  
A ir Force. The Com m ittee has allo t­
ted  two hours for S hri G idw ani’s 
Resolution, two and a half hours fo r  
Shri M, S. G urupadasw am y's Reso­
lu tion  and two hours for S h ri D abhi’s 
resolution.

The question is:
“T hat this House agrees w ith  

the F ourth  R eport of the Com­
m ittee on P riva te  M em bers’ Bills 
and Resolutions p resented  to the 
House on th e  16th M arch, 1954.”

The motion was adopted.

RESOLUTION RE. FAMILY 
PLANNING

Mr. Depnty-Speaka>: Two hours
is the  tim e allotted for this. How 
long does the hon. M inister propose 
to take?

The M inister of H ealth  (B ajkum ari 
Am rit K aur): I do not th ink  I shall 
w ant m ore th an  15 to 20 minute.'; to- 
reply.

Shri G idw ani (Thana): Tw enty 
m inutes in the beginning and ten 
m inutes at the end lor me.

Mr. Deputy-Speaker: We have got 
one hour and ten  m inuies. For the 
o ther Members, I will allow one 
M em ber from  each group for 10 
m inutes.

The M inister of Defence Orpanisa- 
tion (Shri Tyagi): In  th a t case, the
th ird  Resolution does not come up a t 
all.

Mr. D epoty-Speaker: Shri M. S. 
Gurupadasw am y m ay not move the  
second Resolution.

Shri Tyairi: If  he w ithdraw s, th a t 
is another m atter.-




